3. THE MINIMUM AND MAXIMUM NUMBER OF EQUITY SHARES PROPOSED TO BE BOUGHT BACK, SOURCES OF FUNDS NSE :
I I AND COST OF FINANCING THE BUY-BACK
@ E c E I N D U s RI Es L I M I E D 3.1 Pursuant to the special resolution passed by the Shareholders of the company through a postal ballot process, the result of Period High | Dateof | Numberof |Low (Rs) | Dateof | Numberof  #Average T‘?Ifal(}’e‘::'fme
Registered Office and Corporate Office: which were announced on March 28, 2012, the Maximum Offer Price for the proposed Buy-Back has been fixed at Rs. 125/- (Rs.) High Shares Low Shares | Price (Rs.) thra _"L
“ECE House” 28-A, Kasturba Gandhi Marg, New Delhi 110 001, India per Equity Share. The Maximum Offer Shares will not exceed 6,90,000 (Six Lacs Ninety Thousand) Equity Shares and the Traded on Traded on N e ?grl':
Tel: 011-23314237/8/9 Fax: 011-23310410, Minimum Offer Shares would be 2,50,000 (Two Lacs Fifty Thousand) Equity Shares. The Board shall determine, as per its that date that date (No. of Shares)
Website: www.eceindustriesltd.com, E-mail: grievances@eceindustriesitd.com, discretion, the time frame for completion of the Buy-Back and may close the Buy-Back anytime after buying back the M Last 3 Years
Contact Person: Mr. Piyush Agarwal, Company Secretary & Compliance Officer. Offer Shares before the period of twelve months from the date of the Special Resolution authorizing the Buy-Back. Year 2008-09 | 469.45 | 16-Apr-08 161 80.00 16-Mar-09 1,215 274.73 5,36,901
FOR THE ATTENTION OF EQUITY SHAREHOLDERS/ BENEFICIAL 3.2 The amount required by the Company for the Buy-Back will be financed out of its intemal accruals. Though the Company does Year 200910 | 300.00 | 14-Jan-10 | 30,133 100.10 211'/‘*‘\0':;(’;; égf_,’g 200.05 812,141
notpropose raising debt for effecting the Buy-Back, however, it may continue to borrow funds in the ordinary course of its business. AP i
OWNERS OF THE EQUITY SHARES OF ECE INDUSTRIES LIMITED 3.3 The actual number of Equity Shares bought back would depend upon the number of shares tendered by the public at the price Year 2011 | 227.00 11:/‘\%;_11% 7;222 8660 | 11-Feb-11 2728 156.80 24,08,831
offered by the Company (within the maximum limit of Rs. 125/- per share), but in no case will it exceed the Maximum Offer - Last 6 months
This Public Announcement ("PA") is made pursuant to the provisions of Regulation 15(c), Regulation 15(d) and all other applicable Shares. The Maximum Offer Size is Rs. 862.50 Lacs and it represents 5.72% of the aggregate paid-up Capital and free
.. " : e " A : - y ) - September-11| 113.30 | 8-Sep-11 3,005 100.00 23-Sep-11 1,834 106.65 49,591
p'°:i’i':'°rt',s of the ds““"'('i” ar;: Erx"hat’,'9° ?:“‘t’d of !‘anla (BB:);?"" 7;?“‘:{'"“3 R"g‘g‘,’m’t':' 1393 I'“°|“d'“9 any 5‘:}“;”_7 reserves of the Company as at March 31, 2011 (the date of the latest audited accounts). Pt P TS—SS;;-% 138
Schedulelltothe Buayl-n;:cI:“Reengulatms ime (o fime ("Buy-Back Regulations") and contains the disclosures as specified in 4. PROPOSED TIME TABLE October-11 | 130.80 | 31-Oct41 | 323,409 9810 | 3-OctH 1,640 11895 350,114
. Activity Date 11 | 141.00 | 3-Nov-11 | 4,833687 90.00 25;?101-111 1 2 gg; 11550 7,62,855
PARTA n | -Nov- ,83, A ov- g . 62,
Date of Board Meeting ding the Buy-Back | February 13,2012 December-11 | 10495 | 2-Dec-T1 | 3,99.240 60.15 | 30-Dec-11 12,418 8255 585,655
1 %’LE BBolgc-iBo?g::ectors of ECE Industries Limited (the “Company” or “ECE”) at ts mesting held on February 13, 2012 ("Board 31““ °'|:"’ssit:f;flf"t“i"' ’e”_“"“t';”:;"y sgg’i'm"’e's March 28,2012 January- 12 119,00 | 204aniz |66 7080 | 2Jan-i2 '502 9490 73770
Meeting") approved subject to the approval of shareholders of the Company through postal ballot, the proposal for Buy-Back of Dar:ugf p?jl tla Zfappprow.ng e Buy-Bac Varch 302012 February-12 | 128.90 | 13-Feb-12 347 103.05 | 3-Feb-12 3,33,660 115.98 3,74,280
Company's own fully paid up Equity Shares of Rs. 10/- each (hereinafter referred to as "the Buy-Back") in accordance with the o ate fpu cation £of the Buv-Back Aa'l 82012 March 01, 2012
provisions contained in the Article 13 of the Articles of Association of the Company, Section 77A, 77AAand 778 and other applicable  Hate ofcommencement ot the Buy-Back _ pril 18, To
provisions of the Companies Act, 1956 (the "Act") and the provisions contained in the Buy-Back Regulations subject to such other Acceptanc Eq'f'gy S_harse: and verification thereof wm"‘ 11%[:13!’5 offthe "”"‘;:’"t pag«éutd.atessr(l)fthe Stocll; Exch:ngﬁs - March 27,2012| 148.80 | 14-Mar-12 | 10,586 12055 | 1-Mar-12 2,575 134.68 64,318
gpprovals, p_ermissiqns, sanctions as may be necessary, and_ subject to such conditions and modiﬁcaﬁonslas may be prescribed or of Equity Shares £ Iui:; S r?;sboo uaﬁet?ac:o;i IlI) beQ:)l(%’n u;ﬁ;a‘:i; ir?\?.d aus oefr’lhae Ia ; (Source: www nseindia.com)
imposed while granting such approvals, permissions, sanctions as may be agreed to by the Board of Directors of the Company dqt 4 et ng pack g Y #Arithmetic average of high & low prices
hereinafter referred to as "the Board"). ate of completion of Buy-Back. .
12 '(I'he Buy-Back is being proposed wit%'n an objective of maximize retumns to investors, reduce outstanding number of shares and Last Date for the Buy-Back March 27, .201.3 (i.e. 12 months from the date of the Special Resqlution for Stock market data for the period marked by changes in Capital structure:
enhance overall shareholder value by returning surplus funds to shareholders in an efficient and investor friendly manner without the authorization for Buy-Back passed by the shareholders via postal Date of Change Particulars Date of High | Low |Closing| Weighted Total
compromising on the high growth opportunities available to the Company. The Buy-Back will also result in reduction in the overall ballot process) or when the Company completes the Buy-Back of Transaction (Rs) | (Rs) | (Rs) | Average | Number of
capital employed in the business, which will, in turn, lead to higher eamings per share and enhanced return on equity and return on 6,90,000shares, whicheverisearlier. ) Price (Rs.) | Shares Traded
capital employed, return on net worth, return on assets and other financial ratios subject, however, to the prevailing business However, the Board, in its absolute discretion, may decide to close the —
conditions. The Buy-Back will also provide a reasonable exit opportunity to those shareholders who so desire. Buy-Back at an earlier date in the event of Minimum Offer Shares having August12,2010 | Listing 0f43,88,155 Shares August 11,2010 | 149.65 | 143.00 | 144.95  146.73 3,135
1.3 The aggregate Paid-up Capital and Free Reserves of the Companyas on 31 March, 2011 is Rs. 15,070.44 Lacs. The deployment of being purchased under Buy-Back, even if the Maximum Offer Size has not pursuant to Rights Issue in the August 12,2010 | 146.00 |139.10 | 141.65  141.81 5,585
funds for the proposed Buy-Back of up to Rs. 862.50 Lacs, together with the sum of Rs. 1,206.74 Lacs spent for funding the previous been reached or the Maximum Offer Shares have not been bought back, ratio of 1:1 having face value of August 13,2010 | 154.50 | 142.00 | 14260 14564 6,317
Buy-Back of 8,75,000 shares, does not exceed 25% of the Paid-up Capital and Free Reserves of the Company as on March 31, by giving appropriate notice of such date and completing all formalities in Rs. 10/- each on August 12, 2010
2011. The maximum offer size is equivalent to 5.72% of the total Paid-up Capital and Free Reserves of the Company. This amount this regard as per relevant laws and regulations. November 15, 2011 | Extinguishment of shares November 14,2011 | 118.40 | 110.20 | 115.05 113.28 1,483
for Buy-Back will be financed out of the internal accruals of the Company. pursuant to Buy-Back November 15,2011 | 114.35 | 108.00 | 109.40 110.09 654
1.4 The Equity Shares of the Company are proposed to be bought back at a price not exceeding Rs. 125/ per Equity Share (Maximum 5. :'}ogfsgf'?ub METHtODﬂE'OGYggR BhUIi Brgng P?O?mMME f the Equity Sh both registered and tered, holdi November 16, 2011 | 109.80 | 104.00 | 105.10 106.38 1,128
Offer Price). The Maximum Offer Price has been arrived at after taking into consideration factors including but ot limited to the Book e Offer is open to all Equity Shareholders/Beneficial Owners of the Equity Shares, both registered and unregistered, holding November 18, 2011 | Extinguishment of shares November 17, 2011 | 109.95 | 100.10 | 101.15| _ 102.08 1538
Equity Sh: dlorelectronic exceptthe Promoterand Promoter Group as indicated in this PublicAnnouncement. ! 9 : !
Value, the market value of the share on the Stock Exchanges and the possible impact of the Buy-Back on the Company's earnings quity ! form, except P nt to Buy-Back November 18, 2011 | 105.00 | 97.10 | 101.25|  101.27 79
5.2 The Company proposes to implement Buy-Back from the Open Market through the Stock Exchanges with nationwide tradin: pursuant 1o Buy-Bac ove ]
per Equity Share. The Maximum Offer Price offers a premium of 1.71% and 0.81% over the closing price of the Equity Shares on - Jompany propo: P uy- P gh the Stock | g 9 November 212011 | 103.00 | 9240 9585  99.46 20517
NSE and BSE, respectively, as on February 10, 2012, being the last trading day prior to date of the Board Meeting. The Maximum terminals. Accordingly the Company propases to effect the Buy-Back through electronic terminals of the NSE and/orthe BSE. * ’ - - ; ;
5.3 For the aforesaid Buy-Back, the Company has appointed /s Indo Asian Securities Private Limited having its office at 15, Maharana |  Note: Except as mentioned above, there have been no other ch inthe capital fthe company from April 01, 2008 onwards.

Offer Price as proposed would not impair the growth of the Company and will rather contribute to the overall enhancement of
shareholders'value.

1.5 As perthe provisions of the Companies Act, 1956, the maximum number of equity shares permitted to be bought backin any financial
year shall not exceed 25% of the total paid-up Equity Share Capital of the Company in that financial year. The Company had already
bought back 8,75,000 Equity Shares during the current financial year 2011-12. The Company proposes to Buy-Back a minimum of
2,50,000 Equity Shares and amaximum of 6,90,000 Equity Shares in the financial year 2012-13. Such a Buy-Back will be well within
the limit of 25% of the total paid up equity share capital of the Company.

1.6 The Buy-Back offeris proposed to be implemented by the Company from the open market through the methodology of “Open Market
Purchases through the Stock Exchanges”, using the electronic trading facilities of the BSE Limited (BSE) and/or the National Stock

Pratap Sarani, 3rd Floor, Kolkata- 700001 and M/s SMC Global Securities Ltd. having its office at 11/6B, Shanti Chamber, Pusa
Road, New Delhi- 110005 as Brokers through whom the purchases and setllement onaccountofthe Buy -Back would be made
The Buy-Back of Equity Shares will be mad “allornone” order

The Company shall from time to time but not earlier than the date of opening of the Buy -Back, place, “buy” orders, on Ihe NSE
and/or the BSE to buy Equity Shares through the Brokers, in such quantity and at such prices, not exceeding Maximum Offer
Price of Rs.125/- per Equity Share, as it may deem fit. Intimation about the Company's presence on NSE and/ or BSE to Buy-
Back its Equity Shares will be made available to the said respective Stock Exchanges. When the Company has placed an order 1.
for Buy-Back of Equity Shares, the identity of the Company as purchaser would be available to the market participants of the
NSE and/or the BSE.

The number of fully Paid up Equity Shares as on the date of Public Announcement are 79,01,310.

10.3 The closing market price of the Equity Shares of the Company on February 14, 2012 i.e. the first working day after the Board
Meeting was Rs. 122.30 per Equity Share on the NSE and Rs. 122.00 per Equity Share on the BSE. The volume
traded on that day was 1,247 Equity Shares and 4,544 Equity Shares on the NSE and the BSE respectively.

(Source: Websites of NSE and BSE).

5.4
5.5

CAPITAL STRUCTURE AND SHAREHOLDING PATTERN OF THE COMPANY
11.1 The Share Capital of the Company as on date of this Public Announcement is as follows:

E:(n(;h?)[r:gsigntn:rlri; :ﬁa%?ﬂg:ﬁ:;ﬂg z:ltl:ﬁ:’: ;{,’gﬁﬂ:ﬂgﬁ ;?gémg;ﬁ?;’;ﬁig;:&eﬁ:gﬁ g?.?gz: f;:;g:{:: :g 5.6 Equity Shareholders/Beneficial Owners of the Equity Shares, who desire to sell their Equity Shares under the Buy-Back, would Particulars Amount (Rs. in Lacs)
N " have to do so through a stock broker, who is a member of either the BSE and/or the NSE. Whenever the Company has placed a . - Back'
such manner as prescribed under the Actandor the Buy-Back R rany ofer apy “buy” order for Buy-Back of Equity Shares, such Equity Shareholders/Beneficial Owners of the Equity Shares, who desire to Pre Buy-Back | Post Buy- Bad

1.7 2) The agaregae shareholding o the Promalers and of the Persons in coiol of the Company i 41,10,987 equy shares sellyt'heir Equity Shares ma igditc};te the details ofqlh;y Equity Shares they intend to sell, to meir(l‘)rt:{er The trade would be Authorized Capital

constituting 52.03% of the paid up share capital of the Company as on February 13, 2012, being the date of notice for postal g 7 y qu y I . y 1,45,00,000 Equity Shares of Rs. 10/- each [ 1,450.00 1500.00 1.500.00
ballotfor approving Buy-Back proposal executed at the price at which the order matches and that price would be the price for that seller. Such buy order shall be placed Rildd) q - Y. U D
b) The Promoters and of the Persons in ot;nlrol of the Company have not sold or purchased any equity shares during the period of in normal andfor physicallodd lot segments. The Equity Shares held in physical form shall also be accepted by the appointed 50,000 Prefe.zrence Shares of Rs. 100" each [ 5000
last six months preceding the date of the Board Meeting at which the Buy-Back was approvedi.e. from 13.08.2011 to 13.02.2012 Brokers. The execution of the arder, issuance of contract note, delivery of stock to the member and recelpt of payment from the Issued Caplta!
excentforthe following: = o e member would be carried outin accordance with the Stock Exch ' and the SEBI requi 79,468,540 Equity Shares of Rs. 10/- each
P 9 5.7 Itmay be noted that all Equity Shares bought back by the Company may not be ata uniform pnce. However, the Company shall (Post Buy-Back 72,56,540 Equity Shares of Rs. 10/- each) 794.85 725.65
PURCHASES ensure and undertakes to place a buy order both on the normal trading segment and on the physical/odd-lot segment of the ibed and Paid up Capital
Inter-se transfers among Promoter Group Stock Exchange(s) at least once in a week. The Company shall intimate the Stock Exchanges as well as the public through its 79,01,310* Equity Shares of Rs. 10/- each
- release in the newspapers regarding quantity of Equity Shares purchased and amount utilized for the Buy-Back as prescribed (Post Buy-Back 72,11,310 Equity Shares of Rs. 10/- each) 790.13 72113
SI. | Name of the Promoter/ Promoter Group Date of Purchase No. of Shares % of Total Equity| Purchase by the Buy-Back Regulations. Forfeited Shares Money 047 047
No. Bought Share Capital | Price (in Rs.) 5.8 The Equity Shares of the Company are traded in the compulsory demat mode. (Trading Code: NSE: ECEIND; BSE: 532491; Total 790.30 72130
% gn gmgsn ﬁumar mong Eeg“‘awgg' gg}g 1"5/:23332 ;?g:f 182(1)8 z’;‘mgfﬁﬁgg@x I)E.X’\:‘::z:‘zloslders holding Equity Shares in physicalform can sell their Equity Shares in the odd lt tracing #Assuming complete Buy- Back of 6,90,000 Equity Shares by the Company. The shareholding pattern, post proposed Buy-Back, may differ
. Prakash Kumar Mo ebruary 03, 73, . i g — . . . .
) ry 325608 7 12% 5.9 The Company and the Manager to the Buy-Back offer shall submit the information regarding bought back shares to the Stock | depending upon the actual number of Equity Shares bought back.
— - Exchanges on a daily basis and publish the said information in a national daily on a fortnightly basis and every time when an *43,88,155 Equity Shares were issued at a premium of Rs. 90/- each and allotted on rights basis in the ratio of 1:1 during the financial year
SALE additional 5% of the Buy-Back has been completed. Provided that where there is no Buy-Back during a particular period, the 2010-11.
i) Inter-se transfer among the Promoter Group Company and the Manager to the Buy-Back offer shall not be required to publish the details in a national daily. * Net Buy-Back 22,19,957 Equity Shares done earlier including the Buy-Back of 8, 75,000 Equity Shares in 2011-12.
Al ject to th ing Mini hi thil ined herein shall creat ligati the part of th N . P . , . .
SI. | Name of the Promoter/ Promoter Group Date of Sale No. of Shares Sold | % of Total Equity Sale 510 (s;gm;:tn:or ;ﬁﬁg&%ﬁ?ﬂy éﬂm;msrgﬁr: g);ﬁ::ﬁ:ﬁﬁ;‘g?:rd%zzg ;mﬁaﬁ;%: l;r']g;::a?t" of s?\ap:eh; derg 28,02,855 Equity Shares issued as fully paid up bonus shares by way of capitalization of general reserves and capital redemption reserve in
No. Share Capital | Price (in Rs.) to offer any Equity Shares for Buy-Back, even if the Maximum Offer Size i.e. Rs. 862.50 Lacs has not been reached, and /or | €arfieryears. ) o
1) |UCO BankA/c Birla Education Trust February 03,2012 3,25,698 4.12% 103.12 impair any power of the Company or the Board to terminate any process in relation to the Buy-Back, if so permissible by law. 112 Therearenopartly paid-up or locked-in or non . Th yshares.
) 11.3 The shareholding pattern of the Company as on March 23, 2012 and after the proposed Buy-Back shall be as follows:
ii) Through open market 6. METHOD OF SETTLEMENT
- 6.1 While the requirement of opening an escrow account is not applicable as the Buy-Back is from the open market through the Category of Share holder No. of Equity | % of the Existing | No. of Equity Shares| % of holding
Sl. | Name of the Promoter/ Promoter Group Date of Sale No. of Shares | % of Total Equity|  Sale Stock Exchanges, the Company will pay the consideration to the Appointed Brokers on every settlement date as applicable in Shares held |Equity Share Capital | post proposed | post proposed
No. Sold Share Capital | Price (in Rs.) respect of Equity Shares bought back. as on March as on March Buy-Back * Buy Back*
1) |UCO BankA/c Birla Education Trust February 03,2012 7,600 0.10% 103.12 6.2 The Shareholders/Beneficial Owners holding Equity Shares in the demat form would be required to transfer the number of 23,2012 23,2012
EqL_lity Sharqs sold by them lby llenderilng the delivery inst_r\_lction to their respective depository participant (‘DP”) for debiting Sh g of Promoter and Promoter Group
Note: By virtue of an order of the Honourable High Court of Calcutta, pursuantto a scheme of Amal ion and Arrangement b M.P. their beneficiary account maintained with the DP and crediting the same to the pool account of the brokers through whom the Indian- Individuals/HUF 6,10,654 7.73% 6,10,654 847%
Chini Industries Limited and Parvati Tea Company Private Limited and Jay Shree Tea and Industries Limited and their respective trade was executed. The Shareholders/Beneficial Owners holding Equity Shares in physical form may present the share Bodies Corporate 35.00,333 14.30% 35.00,333 18.54%
shareholders, the 27,09,997 shares of ECE Industries Limited held by Jay Shree Tea and Industries Limited got vestedin the name of Parvati certificates along with valid transfer deeds to their respective brokers through whom the trade was executed. Others ~— 0.00% ~— 0.00%
Tea Company Private Limited, with effect from the appointed date mentioned inthe scheme. 6.3 The Company has opened a Depository Account styled “ECE INDUSTRIES LIMITED- BUY BACK OFFER” with Punjab National - - o" . 0“

1.8 The Promoters of the Company or persons forming part of the Promoters Group of the Company, the Directors of its Promoters Bank with DP ID IN300708 and Client ID 10598511. Equity Shares bought back in the demat form would be transferred into the aforesaid Foreign 0 0.00% 0 0.00%
group entities, Persons in Control and Persons Acting in Concert (all such shareholders h referred to collectively as account by the Appointed Brokers on receipt of Equity Shares from the clearing and settlement mechanism of BSE and NSE. SUB TOTAL (A) 41,10,987 52.03% 41,10,987 57.01%
“Promoter and Promoter Group”) have confirmed that they will not sell their holding under the proposed Buy-Back as they are 6.4 The Company shall complete the verification of acceptances within fifteen days of the pay-out. The Company shall extinguish Public Shareholdi
prohibited from selling their Shares in terms of Regulation 15(b) of the SEBI Buy-Back Regulations. In accordance with the same, and physically destroy the security certficates so bought back in the presence of the Registrar to the Company for Buy-Back or FI/Bank 909 0.01%
no shareholder belonging to the Promoter and Promoter Group of the Company intends to tender his/her/its equity shares to the the Manager to the Buy-Back Offer and the Statutory Auditor within fifteen days of the date of acceptance of the shares. In case I Cc 3,55,189 4.50%

Company under the proposed Buy-Back Offer. the shares bought back are in dematerialized form the same will be extinguished and destroyed in the manner specified in Non-Institutions

1.9 The Company hereby confirms that there are no defaults subsisting in repayment of deposits, redemption of debentures or Secunhgs and Exchange Boa_rd qf Ingla (Depositories and Participants) Regulations, 1996 and the bye-laws framed Bodies Corporate 17,18,975 21.76% 31,00,323 42.99%
preference shares or repayment of term loans to any financial institutions or banks. There are no outstanding convertible The Company wil the shares bought back within seven days of the last date of completion of Buy-Back. Individuals 14,090,943 17.84%
debentures or preference shares. NRI's/ OCB 2,86,675 3.63%

1.10 The Board of Directors of the Company confirm that they have made a full inquiry into the affairs and prospects of the Company and 7. BRIEFINFORMATIONABOUT THE COMPANY Clearing Member 18,482 0.23%
they have formed the opinion that: The Company was incorporated on June 13, 1945, under the Indian Companies' Act, VIl of 1913, in the name and style of Electric Others 150 0.00%

(a) immediately following the date on which the proposed resolution is passed by the shareholders, there will be no grounds on Construction and Equipment Company Limited vide Registration Number 12403/182 of 1945-1946, with the Assistant Registrar of SUB TOTAL (B) 37,90,323 47.97% 31,00,323 42.99%
which the Company could be found unable to pay its debts; JComStock (f:lompames, Be:gala‘zhle %gmr;ng received eI:!st?tr:lﬁ:te for C;mmencerrfngnt of Busme;s Ic;]n &hll-lly 13,1945. The Fre:h TOTAL (A)+(B) 79,01,310 100.00% 72,11,310 100.00%
b) as regards its prospects for the year immediately following that date, having regard to their intentions with respect to the ertificate of Incorporation dated July 28, 1976 was issued by the Assistant Registrar of Companies, Delhi & Haryana ingthe | - n p : y -
® marr;%ement o?me%eompany's bt}:siness during th);t year, ar?d tothe amount ar?drshgaracter ofthe financial resourcegilhich will ‘,flhang: in fg??ggg&%ﬁggﬁfc%]ga%gmny from the State of West Bengal to the Union Territory of Delhi. Its Corporate Identification d:;jzzz;wgg &ﬁ’;ﬂ:gﬁgfﬁ%gg}ﬁ% SEf?:r';ysi’(;Z;ehstgggILe Company. The shareholding pattem, post proposed Buy-Back, may difer
intheir view be available to the Company during, that year, the Company will be able to meetits liabilities as and when they fall umberis g i p i ;
e andwillnotbe rendered insoventwithinaperod o one yearfom ha date: and g Pursuant to the Fresh Certfcate o Incorporaton dated June 5, 1987 issued by the Adcitonal Registrar of Companies, Delhi & e e e e e e on oot [ 4110887
(c) in forming their opinion for the above purposes, the Directors have taken into account the liabilities as if the Company were Haryana, New Delhi the name of the Company was changed to ECE Industries Limited having its Registered Office and Corporate . 9o i .
being wound up under the provisions of the Companies Act, 1956 (i prosp and contingent liabilities). Office at ECE.HOUSQ 28-A, Kasturba Ga"dh' Marg, New Delhi- 110001, '"d'a Sl. No. | Name Equity Shares | % of Total Paid up Equity Shares Capital

1.1 The textof the report dated 13.02.2012 received from M/s. Singhi & Co., Chartered Accountants, the Company's Statutory Auditors TheC: Powertransfc
addressed tothe Board of Directors s reproduced below: The Equlty Shares of the Company were listed on the BSE Limited on March 25, 2003and on the National Stock Exchange of Promoter

Quote India Limited on November 24, 2007. 1 | Smt. Jaya Shree Mohta 11688 0.15%

The Board of Directors The Company delisted its Equity Shares from the Calcutta Stock Exchange and Delhi Stock Exchange (the “Exchanges”) since Promoter Group

ECE Industries Limited the trading volumes of the Company's equity shares at the Exchanges was negligible. The Company decided to de-listits shares 1. Parvati Tea Company Private Limited 2,709,997 34.30%

ECE House, from the Exchanges in terms of the SEBI (Delisting of Securities) Guidelines, 2003. The effective dates of de-listing of the Company's 2. Essel Mining & Industries Limited 85730 1.09%

28-A.K.G. I\)Iarg shares from the Calcutta Stock Exch d Delhi Stock Exch wereApnI 25,2005 and February 19, 2004, respectively. 3. Sh. Kumar Mangalam Birla 6750 0.09%

Newbelhi-110061 The company successfully completed Buy-Back of 8,75,000 fully paid up equity shares by the Board I route on November 14,2011. 4. Sh. Prakash Kumar Mohta 592016 7.49%

5. Sh. Sakate Khaitan 200 0.00%

Dear Sirs 8.  BRIEF FINANCIAL INFORMATION OF THE COMPANY 6. Jayashree Finvest Private Limited

n conne;:tion with the proposed buy-back of Equity Shares approved by the Board of Directors of ECE Industries Limited (the The audjted financial information of the Companyfqrthe last three financial years and unaudited financial information of the Company (formerly Kedia Banijiya Udyog Private Limited) 449124 5.68%

“Company’) atits meeting held on February 13, 2012, in pursuance of the prowsmns of secllon 77A, T7AAand 77B of the CompaniesAct, forthe nine months ended December 31,2011 are given below: 7. Bhiragacha Finance Company Private Limited 255482 3.23:/0

1956 (“the Act’), and the Securities & Exchange Board of India (Buy-back of Securities) R ions, 1998 as ded from time to time (Rs. in Lacs) Total 4,110,987 52.03%

(th:ﬁ -Bltjly Bafck IRegutIatlon:] ), and baseg 02d the |nform;'-mon explin::mtns and representation given to us and on the basis of such Particulars Nine Months YearEnded YearEnded YearEnded The Promoter of Mis ECE Industries Limited is an Individual andis nota corporate entiy. .

:e cation ofrelevantrecordas we 09:; er ﬂhapgropna e, werepor ot S1*March, 2011 Ended 31.03.2011 31.03.2010 31.03.2009 115 There has been no purchase or sale of Equity Shares of the Company by the Promoter and Promoter Group, during the

. a ihe l;;lr:ual Goneral Me::: o?li:e o ven ;‘e ‘ctember 2,201 and the unz;:;:i:;;iy:;:::umfor he rine moniﬁz 31.12.2011 (12Months) (12Months) (12Months) pen9d of twelve months preceding the _dale of the Public Announcement, save and except the sale and purchase of
pproved i 9 pany P (UnAudited) (Audited) (Audited) (Audited) Equity Shares of the Company as detailed herein under:
period ending 31* December, 2011, which were taken on record by the Board of Directors at their meeting held on February 09,2012. Purch

2. The Board of Directors has proposed to Buy-back the company's equity to the extent of Rs. 862.50 Lacs (‘Maximum Offer Size") ata INCOME a) From Open Market

price not exceeding Rs. 125/- per equity share (‘Maximum Offer Price”). In our view, the amount of permissible capital payment Turnover (Gross 14,123.31 20,176.66 15,930.93 23,671.31 D -
(including premium) towards buy back of equity shares as computed below has been properly determined in accordance with Section Loss Excgse Dut)y 120837 64740 163,96 2516.23 ﬁlo Name of the Promoter/ Promoter Group PE:ct::sfe No. of Shares Bought /"s‘::rztzl:?t:'lty P:::;:‘:SRZ )
TTA(2)(c)of the Actand is within the permissible amount of 25% of the paid up equity capital and free reserves of the Company: . S T b et L - - — - P .
Turnover (Net) 12,914.94 18,529.17 14,766.97 21,055.08 1. | Bhiragacha Finance Company Private Limited April 26,2011 2,25,000 2.56% 118
a) Permissible limit for Buy Back under Section 77A(2)(c) Other Income 781.92 1,236.16 1,531.79 809.23 o ot oromoer G
Particulars Amount (Rs. in Lacs) TotalIncome 13,696.86 19,765.33 16,208.76 21,864.31 ) Inter-se {ransfers among Promoter Group _

Total Paid al March31.2011 EXPENDITURE Sl. |Name of the Promoter/ Promoter Group Date of No. of Shares Bought|% of Total Equity| Purchase

otal Paid up capital as on March 31, No. Purchase Share Capital |Price (In Rs.)

87,76,310 Equity Shares of Rs. 10 each fully paid-up | 87763 i ofTraded Goods 65.98 86.94 54.39 559 1) |Sh. Prakash Kumar Mohta February 03,2012 152400 193% 10305

Forfeited Shares money _ | 0.17 877.80 Raw Materials, Stores and Other Materials consumed 10,377.89 13,563.73 11,699.04 16,634.71 2) |Sh. Prakash Kumar Mohta February 03,2012 173298 219% 103.10

Free Reserves as on March 31, 2011 comprising of Personnel Expenses 866.92 1,056.47 964.98 939.97 325698 212%

Securities Premium Account 431069 Operatingand Other Expenses 2,836.42 3,031.12 2,570.05 3,693.39 s

General Reserve 5725.00 Decrease/(Increase) in Inventories (993.70) 147277 (256.59) (1,059.94) .

Profit and Loss Account 4156.95 " Py I Directors Commission 2.2 A 5.9 9145 Inter se transfer among the promoter group

Total of Paid up capital and Free Reserve as at March 31, 2011 15070.44 D at ;1/Am tizat 152'90 128.83 114'70 110-48 Sl. [Name of the Promoter/ Promoter Group Date of Sale No. of Shares Sold |% of Total Equity Sale

25% thereof, being permissible limit for buyback of equity shares with members approval 3767.61 epreciatio ortization . . - - No. Share Capital |Price (InRs.)

Less: Total amount utilized for Buy Back during the current financial year as approved earlier by the Interest Expense 93.01 156.20 178.20 637.41 1) |UCO Bank A/c Birla Education Trust February 03, 2012 325698 4.12% 103.12

Board of Directors of the Company 1206.74 Total Expenditure 13,425.64 19,510.39 15,350.26 21,032.66

Bal for Buyback as at D 31,2011 2560.87 Profitbefore Tax M2 25494 948.50 831.65 Through open market _

Amount approved by the Board for Buyback 86250 Total Tax( 7390 (45.87) (136.31) (23000) f"o Name of the Fromotarf Promoter Group Date of Sale | No. of Shares Sold %s"'::r‘;‘::'f‘ilt‘:l'y ori cesa': Ra)
_ ! _ B . Net Profit for the Year 197.32 209.07 812.19 601.65 - - - ': -

*Fully paid up share capital of the Company as on the date of the reportis Rs.7,90,13,100/-comprising 0f 79,01,310 Equity Shares of Rs. 10/- each. Key Ratios 1) |UCO Bank A/c Birla Education Trust February 03, 2012 7600 0.10% 103.12
b) Maximum limit of buyback of equity shares in a financial year Eamings per Share (Rs.) 250 288 18.51 13.71 No_le_: By virlu_e of an o_rder ofthe Hono_urable High Court of Calcut_ta,_ pursuantto ascheme ofAmaIgamatiop and_Antrangemenl b_etween M_. P.
" Book value per Share (Rs.) 176.85 17325 242.32 22439 Chini Industries Limited and Parvati Tea Company Private Limited and Jay Shree Tea and Industries Limited and their respective
Particulars No. of Shares Retum onNetWorth % YT L 764 St shareholders, the 2709997 shares of ECE Industries Limited held by Jay Shree Tea and Indusries Limited got vested in the name of Parvati
Total Paid up capital as at March 31, 2011 87,76,310 elumontreitto ,‘ b) - AL - 20 L Tea Company Private Limited, with effect from the appointed date mentioned in the scheme.
25% thareof bei it capital icible for buvback 2194078 Long Term Debt/Equity Ratio - - - 0.01 12.MANAGEMENT DISCUSSION AND ANALYSIS ON LIKELY IMPACT OF THE BUY-BACK ON THE COMPANY
5% thereaf being cquity capital ehgite for buyba Sl Dividend (%) 250% 250% 25.00% isnotl ali i
Less: Bought back during the current financial year as approved earlier by the Board of Directors 8,75,000 - 22 il ekl g; ¥:§ gﬂi;g:ﬁ :: 2:;';'229:’00;233;";";:?;:"3' impacton “; gperahonsofme s:::zany-
i 9. ESCROWACCOUNT: NotApplicable g i -

:ala.nce Av:llable for Bu{:::k the Board for Buvback 12’52;3 PP 12.3  The Promoterand Promoter Group will not offer Shares held by them under the Buy-Back. The Buy-Back of Shares will not resultin

laximum shares approved by the Board for Buybacl 190, 10. LISTING DETAILS AND STOCK MARKET DATA achange in control or otherwise affect the existing management structure of the Company.

3. The Board of Directors at their meeting held on February 13, 2012 have formed an opinion as specified in Clause (x) in Part A of " E;'III?SES)UW Stetes cfhe Compny et on e BSE Lo (BSE) enTheNetfoel Stork Bxchange o Hnfed e (R o e ot o ek Mt ot
Schedule ll of the Buy-back Regulations on reasonable grour’mds and that the company will not, having regard to ts state of affirs, Tradingbode: res@ept Ind|'an (NRI) shareholders, foreign |nst|luhoqal investors (Flls), Indian financial institutions, banks, mutual funds and the
be rendered insolvent within a period of one-year from that date on which the proposed resolution is passed by the shareholders by NSE: ECEIND: and publicincluding other bodies corporate, the shareholding pattern of the Company may undergo a consequential change.
way ofa Postal Ballot. BSE: 532491 ! 12,5 Thedebt-equity ratio post Buy-Back will be below the owable limitof 2:1p by the CompaniesAct, 1956.

4. This certificate has been prepared only for the Company and is in reference (including disclosing in Public Announcement as 102 The i'nigh low and average market prices for the preceding three years i.e. 2008-09, 2009-10 and 2010-11 during the period 12.6  The Company will not issue fresh Equity Shares during the period from the date of the Public Announcement up to six months after
required under the Buy-Back Regulations) to proposed Buy-back of Equity Shares approved by the Board of Director of the : ApriI-Mar’ch of each vear and the monthly high and low market prices for. lﬁe six full ’months receding the date of this Public completion of the Buy-Back.

Company at their meeting held on February 13, 2012, in pursuance of the provisions of section 77A, 77AA and 77B of the y ; A ; Ly 9 12.7  The Promoterand Promoter Group shall not deal in the shares of the Company during the period the Buy-Backis open
Companies Act, 1956 and the Buy-Back Regulations and for no other purpose. We do not accept any liability or duty of care for an Announcement and also during the period March 01 to March 27, 2012 and the corresponding volumes on the BSE and the ! P P ; o vompany 9 e period Y pen.
otherppurpose S oame other persyon " whor?m this reportis shown orint[t’) mosé honc i oor?le sgve Where exprossy agreed by NSE are asfollows: 12.8 The Company shall notissue any shares or other specified securities including by way of bonus till the date of closure of the offer.
ourpror consentin wn%ing Y yagreedby BSE: 12,9 The Company shall not withdraw the offer of Buy-Back after the Public Announcement s made.

i z 12.10 The Company shall not Buy-Back its shares so as to delist ts shares from the Stock Exchange(s).

ForMis Singhi & Co. Period |High (Rs.)| Dateof | Numberof Low(Rs.)| Dateof | Numberof | #Average | Total Volume 13.STATUTORY APPROVALS

Chartered Accountants High Shares Low Shares | Price (Rs.) Traded in 13.1 The present Offer of Buy-Back of Equity Shares of the Company from Open Market through Stock Exchanges has been duly

Firm Reg. No. 302049E Traded on Traded on the period authorized by the resolution passed by the Board of Directors of the Company at their Meeting held on February 13,2012 and by a

Sd/- that date that date (No. of Shares) Special Resolution passed by the shareholders through postal ballot, the result of which were announced on March 28, 2012.

B.K. Sipani Last 3 Years 13.2  The Buy-Back of Equity Shares from Non-Resident shareholders will be subject to approvals, if any, of the appropriate authorities

;zrr:‘::mhip No.088926 Year 2008-09 46100 | 21-Apr-08 274 8000 | 12-Mar-09 8277 27050 4,35,539 ra\j :gg:gableu::;:igl::}?a :I:)ep::;::se ::Jg I'the Reserve Bank of India under the Foreign Exchange Management Act, 1999 and the

Place: New Delhi Year2009-10 | 29900 | 3-Feb-10 | 17,929 10420 | 1-Apr-09 4 201.60 11,35,044 o9 " : ) -

ace: New Delhi Year 2010-11 25400 | 19Apr10 2996 9205 | 28-Feb-t1 22450 173.03 2028453 13.3 The Buy-Back shall be subject to approval(s)/ observations/ comments/ remarks as may be necessary from time to time from
3:::;::-02'2012 - i ” 28t 6 monfie ! - e statutory authorities.
14. COMPLIANCE OFFICERAND INVESTORS SERVICE CENTRE

1.12 The Company shall transfer from its Free Reserves a sum equal to the nominal value of the Equity Shares purchased through the p -11] 11385 | 9-Sep-11 206 99.00 | 23-Sep-11 2,211 106.43 9,419 P . .

Buy-Back to the Capital Redemption Reserve account and the details of such transfer shall be disclosed in its audited October -11 125.00 | 31-Oct-11 4,981 97.50 3-Oct-11 258 111.25 39,544 r'gasioxny q1u: v clfngcatlon or for redressal of grievances, a sharsholder may contact at the following address, from Monday o
Balance Sheet. November-11 | 13300 | 3-Nov-11 | 21,869 90.00 | 24-Nov-11 375 111.50 1,05,925 fiday between 10a.m.o5p.m.

1.13 Asrequired under the Companies Act, 1956, the ratio of debt owed by the Company would not be more than twice the Equity Share D ber-11 105.95 | 7-Dec-11 3n 64.00 | 30-Dec-11 2,289 84.98 24,857 ECE Industries Limited Registrar To The Company
Capital and Free Reserves of the Company after completion of the proposed Buy-Back. January- 12 12450 | 30-Jan-12 141 70.50 2-Jan-12 128 97.50 72,760 Mr. Piyush Agarwal MAS Services Limited

1.14 As per the provisions of the Companies Act, 1956, the Buy-Back will be completed within a maximum period of twelve months from February-12 129.55 | 29-Feb-12 482 106.55 1-Feb-12 4,659 118.05 48,488 Company Secretary and Compliance Officer T-34. 2nd Floor, Okhla Industrial Area. Phase-1l. New Delhi- 110020
g]:a?jtve:i :)giga"?isslr‘;gl%fx: eszg]dSpeuaI Resolution by the Shareholders. The time frame for the Buy-Back will be determined by the 1Ifoarch 01,2012 Tel No.: 011-23314237/8/9, Tel No.: 011-26387281/2/3, Fax No. : 011-26387384

- Fax: 011-23310410, P : Mr. Sh Mang|

115 As per the provisions of the Companies Act, 1956, the Company will not be allowed to ssue resh Equity Shares, withina period of | [March27,2012| 14880 | 14Mart2 | 3694 | 12165 | 6Mart2 | 7582 | 13623 1,13463 E-mail: rievances@eceindustiesid.com Bl oot e e wwmassenvoom
six months after the completion of the Buy-Back except by way of bonus shares or shares issued in the discharge of subsisting Website: www.eceindustriesitd.com ’ SEBI Re'gistration Nuﬁber' INR000000649'7.
obligations, if any, such as conversion of warrants, stock option schemes, sweat equity or conversion of preference shares or - W P e — -
debentures into equity shares, if any. (Source: 'bseindia.com)

1.16 There will be no Buy-Back from any persons through negotiated deals whether through the Stock Exchanges or through spot #Arithmefic average of high & low prices. 15. MANAGER TO THE BUY BACK OFFER

ions or through any privat Stock market data for the period marked by changes in Capital H 2

1.17 Inaccordance with the regulatory provisions, the shares bought back by the Company will compulsorily be cancelled and will not be Particul " " - == Gpmacorion e,

held for redissuance Date of Change articulars Date of High | Low |Closing | Weighted Total SOBHAGYA CAPITAL OPTIONS LIMITED
- 3 i . Rs. Rs. Ni f - i - i-

118 The Equity Shares ofthe Company are isted on the National Stock Exchange of India Limited (NSE) and BSE Limited (BSE). Transaction | (Rs) | (Rs.) | (Rs) P‘r‘i‘fe'ag:) Sha‘:;b}’:a:ed B TZ‘:GhO'fh'a :"f;’i'";‘;;\feav ?hasﬁ L Ne1W 1[;3;“'771710020-

1.19 All the Equity Shares of the Company are fully paid up. Further neither the equity shares of the Company are under lock-in nor are — . el. No.: +9 . 0 000, Fax No.: fg 0777069
they non-transferable. Hence, as required under the Act, the Company shall purchase fully paid-up Equity Shares only. August12,2010 | Listing of43,88,155 Shares August 11,2010 | 148.95 | 143.20 | 146.55| 147.18 4,799 Web.sm;. www.sobhagyacapital.com

1.20 As required under the Act, the Company confirms that the offer of Buy-Back, through a Board approval as permitted under the first pursuantto Rights Issue in the August 12,2010 | 148.00 | 138.40 | 141.30]  142.16 8,550 Contact Persons: Mr.'Heen'ladn Mukerjea and Mr. Amit Kumar
and second proviso to Section 77A(2) of the Companies Act, 1956, is not being made within a period of 365 days reckoned from the ratio of 1:1 having face value of August13,2010 | 148.00 | 141.00 | 141.90]  143.72 6,767 Email id: delhl@sobtlagyacap.oom
date of the preceding offer of Buy-Back of Equity Shares. Rs. 10/-each onAugust 12, 2010 SEBI Registration Number: MB/INM000008571

1.21 The Buy-Back from shareholders who are persons resident outside India, including the Foreign Institutional Investors, Overseas v ,

Corporate Bodies, if any, shall be subject to such approvals as are required including approvals from the RBI under the Foreign November 13,2011 ﬁf,igalﬁfﬁ':g'ms:;:es I‘T;;I:r':l?:rqg . ggn 11;22(5) 11 (1);32 11 :)g;g “gg(z) ggg 16.DIRECTORS'’ R_ESPONSIBILITY - ) ) o )
Exchange ManagementAct, 1999 and the rules, regulations framed there under. ¥ November 16' 2011 115'00 103'10 104'30 110.64 73052 The Board of Directors of the Company accepts responsibility for the information contained in this Public Announcement.

PARTB —— 3 - - > y >

. 1 November 18, 2011 | Extinguishment of shares November 17, 2011 | 114.00 | 101.00 | 102.15|  105.93 1158

z gﬁﬁa?c?ZgAzﬁgoﬂf Efz?eﬁgzsrg Zat:g':r:#;ya ;I)\ai's(ed a special resolution through a postal ballot process approving the pursuant to Buy-Back November 18, 2011 | 102.75] 9810 | 100.00| 100.02 1731 Forand on behalf of the Board of Directors of ECE Indusries Limited

Buy-Back of its own fully paid-up Equity Shares of Rs. 10 each in aggregate up to 6,90,000 Equity Shares (‘Maximum Offer November 21, 2011 | 106.50 | 95.10] 96.15 97.63 40397 Date :March28 2012 (PRAKASH D?S:AAR MOHTA) (VIKRAMS:;AKASH) (PIYUSHsAd(I::ARWAL)
Shares”) and a minimum of 2,50,000 Equity Shares (“Minimum Offer Shares”) at a price not exceeding Rs. 125/- per Equity Share : i i i 01, 3 i g " "
) quity ( )atapi 9 per Equity Note: Exceptas mentioned above, there have been no other changes in the capital structure of the company from April 01, 2008 onwards. Place : New Delhi Chairman and Managing Director Director Company Secretary & C officer

(“Maximum Offer Price”) for a total consideration not exceeding Rs. 862.50 Lacs (‘Maximum Offer Size”). The number of fully Paid up Equity Shares as on the date of PublicAnnouncementare 79,01,310.
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